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~ MINISTRY OF POWER
NOTIFICATICN
New Delhi, the 1st May, 2012

$.0.994(E).—In exercise of powers conferred by clauses (c) and (d) of sub-section
(2) of section 112 of the Electricity Act, 2003 (36 of 2003) and in supercession of the
Notification number S.0.1024(E), dated 19" July 2005, except ir respect of things
done or omitted to be done before such supercession, the Central Government
hereby notifies, in consultation with the Chairperson of the Appellate Tribunal for
Electricity, the areas of jurisdiction in respect of the following benches of the
Appellate Tribunal, namely:-

S. Bench Jurisdiction of the Benches

No. | situated at

(1) (2) | 3)

1. . | Delhi (Principal | Northern Region )

Bench) Matters arising from the orders of the Central
Commission/ Adjudicating Officers/ State Commissions
of Delhi, Haryana, Himachal Pradesh, Punjab, Uttar
Pradesh, Madhya Pradesh, Uttarakhand, Rajasthan and
Joint Electricity Regulatory Commission for Goa and
Union Territories.

2. Chennai Southern legion

(Circuit Bench) | Matters arising from the orders of Adjudicating Officers/
State Commissions of Andhra Pradesh, Kerala,
Karnataka and Tamil Nadu.

3 Mumbai (Circuit | Western Region _

Bench) Matters arising from the orders of Adjudicating Officers/

State Commissions ¢f Sujarat, and Maharashtra.
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4.

Kolkata (Circuit
Bench)

 Matters arising from the orders of Adjudicating Offi cers/

Eastern Reglo
Matters arising from the orders of Adjudicating Officers/

State Commissions of Bihar, Chhattisgarh, Jharkhand,
Orissa, Sikkim and West Bengal.
North-Eastern Region

State Commissions of Arunachal Pradesh, Assam,
Meghalaya, Nagaland, Tripura and Joint Electricity
Regulatory Commission for Manipur and Mizoram.

Delhi - Full
Bench —(Circuit
Bench)

Cases referred by either the above Benches or specific
subject matter or question of law, which involves general
public interest taken for consideration at Full Bench-Delhi
suo motu by the Chairperson.

[F. No. 46/6/2010-R&R]
JYOTI ARORA, Jt. Secy.
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